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c::.c. 11 ishra son of C::hri . P.L. Jl1ishra 1')y caste Brahamin agec'l 

c;n ye rs, in ha hi tant of 2nA/B Railway '1'ype TTT Quarters w~c:: 

Colon I' Kota serving as· C::ection :P.ngineer (P.lectrical) :qc::c::, 

Weste'n Railway, Kota. 

I 1\pplicant. 

V:P.RC::UC:: 

1. Union of !ndia through General 111anager, r,1estern 

Railw 'y, Churchgate, Muma'!Ji. 

?.. The Chief Electrical Engineer, \
1'1estern Railway, 

I 

Churc 'gate, Mumbai. 
I I 

3. j The Sr. Divisional F.lectrica l ~ngineer (Power) 

Weste :n Railway, !{ota. 
I 

4. I 7\ssistant F.lectrical .P.ngineer, \'7or~shop, Western 

Railw'y, Kota. 

•••. Responclents. 

Mr. J..\,vind Bhardwaj, Counsel for the applicant. 

CORAM 

Hon'hle Mr. H.O. Gupta, Jl1emher (7..\dministrative) 
I 

Ffon'b]e Mr. M.L. Chauhan, Jl1emlJer (Juc'licial) 

I 

sheet 

'!Jeen 

issue 

ORDER (ORJ..\L) 

The grievance of the aplicant is that earlier ch~:::-ge 

I ated l/. .\W. ?.nn1, which was issuec'! to the n.pplicant, has 

,ancelled vide letter dated 1 o • .,. ?,nr1?. with a lilJerty to 

fresh charge sheet, which has not been issued as yet. 

2. During course of arguments I the learned counsel for 

the ap, licant sulJmi ttea that he wants to wi thnraw this o:n.. anc'! 
I 

wants :to file a proper 07..\ in case applicant 'feels <=1.ggri..evea 

by anyl' subsequent order. 

I 

3. In the circumsta,nces, this 0'.1\ is c'l.ismissec'I <=:ts 
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